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Justice V.5, Agoarwal:-

Applicant (RS, Agogarwal ) by wirtue of the

niresent  apolication seesks satting aside of the ordar

of 24,4, 2007 nasserd by Respondent Mo.1 and te  direct

Respondent Mo, ? to promote the applicant to the post

ot tion Offlicer from the date of revarsion to  the
nost af  Assistant  and further to grant annual

increments tey o him., He further seeks direction to

Respondent  No.? to withdraw the susnension aorder  and

axonérate bim Fully.

2. When the matter had come un for hearing on

T.8.72008, the aonplicant did not nre his praver in

8.5 of the anpplication paertaining to  Tthe

to Respondent Mo, 7§ to withodraw

ks _—<
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suspension  order  and  Fop fully exonerating  him
but  with rex spect to  the other oravers, notice

had been issuyed.

3, The anplicant had been serverd with the

following Articles of Charges:

“Shrd :
OFFicer while fun 1on3nm a3 SO
Cont denfia}vaI Lection in Union P

Commissian during the pers

A
&

1ﬁch-

Service oy

18.8.98 to 14.7.99 Tailed to malintain

olute d”VUflon to duty in that he did
100%  wverificsts
" Frese ldhd
bﬁk)(
Jlnn

OV e Lre i:Ln

i

SRSUre (UerKrH@*‘ o F the Flotiti

friinre ine famm%d On tn& answer
hooks Dertminiﬁg tm Vollmwihg napars for
Vil Services Maini Examination 1998
conducted by the Commission and his gro
negligencs r@au.‘:: in
i wrrect marks aoa’
r(TJbe@d below against
Ltated  amendment +o -
the sald examination.

1) Ernglish Litersture - 5 Candidates
Faper-IT Roll Nos,
039915, 16705¢

021507, 039

l ...l ) 9“

Literature - 4 Candidetes
Roll Mos,
013320, 013377
Drazadg, nirass

By

RLH.Arﬁarwalg

d@wufjﬁi tw duty &
i) of Ces

Shrid
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From
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Pmll Me. 031358, he did not carry out any
scruatiny izsued a FTalse o G Rr:
»tafjnm that ther@ Was e mistake  in
coding JiZ,? allotment of fictitious
HuMOxF an BNswWer books, W
Lntlv on thorough re-ver i :
found  that Virig  mi
e u:xJﬁ in  five cases  iLncludi
number 0313885  Fop Crgldosh
Fa T  which i 2
raferraed for Vf“iTlfﬁTIUﬁx

The abowve misconduct on the r
of Shri R.S. Aggarwal, S0 amounts to OrOss
deraliction mf duties which are violative
of  rule 30130110 of ©CS (Conduct ) Rules,
PRE4, "

&, The  lnauiry  was handed over to Depaty
Secretary  who  was the inguiry officer. The inouiry
officer held  that  Article of Charge Ma, ] Was

established whereas Article of Charge No.?2 was  not

sherd, The discinlinary althority recorded a
note  of disagreement and exoneration of the applicant

was  oalled, Thereupon aTter consultation with th

5

Union Public Ssrvice Commission, the penalty arder was

na 2l which reads:

s President
of  Shri F.5.
byes fw%ducenj by one
g Tronm P o ReL 7,600/~ in

time ) of DY af
RO0-175-900 d;w for & period of two
with Turther direction that he will
not earn  ilncrements of nay during the

Tod of reduction andd on expiry of such
the reduction will  have the
tooning the Future
nay.,

This order shall take effect from
e on mh;“h 1f s x@wad on Shri
As 1t UP and &

the  date
k.S, Ao
1!,

acopy  of
oR Folder, "
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5. The application has  been contested,

ribed in law

soondents  contend that oraocacdure pre

had  beean  followed. The Findings are an the
material on the record and Further rthat aorder has been

passed by the appropriate authority,

£ We have heard

i The learned counsel for the aoplicant

contended  that  the order in cguestion could not  have

nassed hy  the Deputy  Secretsry, We nhave

iy

caretully  oone Lhrough the id aspect of the matrer.

It o}

the name of

2arly shows that order was &
the  President  annd slgned by the Joint Sacratary

(Administration & Vigilance), Union  Public Service

Commission. It is obvious that order

by the appropnriate authority anc simoly haen

altninenticaten in  the name of  the discionlinary

authority by the cancerned Joint Secretary, Wer  find

nothing 11legal in this

e

The other submission which Was Diressed was
that  the Findings arrived at areg  erronsous anda
applicant could not be held liable.

a9, The position is well settled that in

Judicial review, this Tribunsi is not sitti

ad by the

of  appeal over the orders o)
o any such administrative authority, The scope  for
intarfaerence would he anly iIF there i3z & daparturs

piredudice, the

3
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from the known procedure which casuser
Findings are  erronsols  and DErVarse witleh e

Feasonable person would arrive st~

Aghg —c



11, In  the present case. the assartion as

to above a

already the apolicant was

Ehat  he was the Section OFFicer wihile Tunctioning as
Incharage of the Confldential~VIT Saction of the Unlon
Fubllie  Service Commiszsion He failed to maintain
id not  carry  out 0%

desvotion too duty  and o

veritTication of code-baok, List of Present

Canchiodas and the aorre

nonding answer books handed

Gver ta him by the dealing Lo ensure correctness
of the filctitious roll numbers machine stamped on the

answer  books, He shows gross negligence in  thic

i

it
-

pertaining  to = candldates  of  English

Literature Paner~IT and four of  Telugu Literaturﬁ
Fapar-T, Lt was  further alleged against  hHim  that
while functioning as such, e did not cearry out  the
socrutiny  and lssued a false certificate stating  that
there wes  no mistake in coding, wiz.. allotment of
fFletitious roll numbers on answar hooks,

11, The said Findings were established T om

where it

the  material on recors and it 1 not oa oo
can be  termed  that there Was no  evidence op the
recorg., Our attention has not heep drawn to any such

fact which may promot us to conclude that the Findings

in this regard are erroneocus or e Er s

P2 No other argument has been raiser

[ Rasul tantly, the arnnlic
wWwithout merit must fail and is dismisaed,

(8, KettmT ¥ )
Membear (A
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